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THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Four public comp-
lainll bllve been .ccelved since 1-4·1968 
aaainst the V.etatian 'Refreshment Room 
contractor at SiwBn Junclion. No.:omplainl 
has llccn made by Divisional Superintendent, 
Varanasi durina t i~ period, Durina inspec-
lions oC tbe Divisional Commercial SUpel in-
tendent, in June, 1968 and Auaust, 1968 
however. Bome irrqularities were noticed for 
which tbe contractor was warned. 

(b) and (c). The Refle5hment Room was 
fouod to be closed on 13·5-1969 for which 
the col.tractor was warned. On one occasion, 
the beddings of the servants were found lyina 
in the Refreshment Room which "ele got 
removed. A part from these specific ioregulari. 
tics tile Refreshment Room bas been kept 
ollen by the cc,ntractor durina the hours 
prescribed by the Railway Administration 
lind it bas not been used for residential pur-
poses by the contractor who ~ a rented 
house at Siwan. 

(d) The contractor has been warned In 
three cases of public complaint. referred to 
In part (a) and fined in the fourth case. 

(0) The workina of the existina contractor 
beilla assessed to be aeneraJly satisfactory, no 
chanae in the contractor is contemplated at 
prescnt. 

AppolntDlent or Commission ror Filling 
CarPrleel 

10160. SHRI SHASHI BHUSHAN: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be plealed to 
state: 

(a) 1\ hether Government have studied the 
Older <If .he Supreme Court in respect of 
appointioa a CommisSIon to ao into the ques· 
tion of prices of cars ; 

(b) when the said Gommfllion is goina 
to be appointed and tbe composition alld 
terms of refereDC:e thereof; 

(<=) by what time the said Commission 
would submit Its repelt to' Government; 
and 

(d) \Whether it would ,be ensurcd tbat the 
prices 01 ears do not incleaseby the tilDe the 
Co ~ ion ai"cit it. report and ,the ~ C is 
cgnaillCIod b¥ GovoflllDOllt 1 
J ~ '.' ~  • .;., 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
ANO 'COMPANY AFFAIRS (SHRI F. A. 
AHMED): (0) Government have studied 
the reCommendations of tlie Supreme Court 
to Government that a Commission be appoin-
ted for the purpose of recommending fair 
prices for the thrcemakea of , an manu· 
factwed in the country. 

,(b) Steps &r,c beinl laken to 8el up the 
Commission. the composition and tbe terms 
of reference of the Commission are heinl 
tlnaUsed. ' 

(c) As recommended by the Supreme 
Court, the Coromi8sion wiII be asked to 8ubmlt 
its report within four montbs from tbe dato 
of its con8titution. ' 

(d) The ceiliDa sellina plica of the three 
nl,ak,. oC cars manufactured in the country 
ilave been notified ua!ler an order issued ot! 
the 2ht e te~  1%9, under Sel:tion 18G 
pi U!e Indultries (DeveioPmen t and Reau-
lation) Act, ~  This it .till open.tive. 

l!naut!aorlse. ~ on of Laad In 
Rallwa)' Premises at Sfwan Juac:tion 
aad Malr"a Stations (Nor Ih-Eaatera 

Rall"a,) 

10161. SHRI RAMSHEKHAR PRA-
SAD'S1NGH: Will the ~i ter of RAIL-
WAYS be plea led to slate: 

(a) whelber it Is a fact that 8eve ral per-
lOBi have occupied unluthoriKdly the Rail-
way land within th Railway premiscs at 
Siw8n Junction and MainoB in the North-

te~ Railway ; 

(b) whether it is also a ~t that tbo 
Railway aulbo,rllies have failcd to remove 
the uDluthorileci shops exi.tina since 10111 
time resultina in a great loss to the Railway 
revenue and tbe prescnt vend ina cor;traclora 
88 well;' 

~ w/letber it is furtber a fact tbat such 
lIII.uth9rised occupations alo in uiltencc due 
to utter ntalilcntc of tbe Railway 1'0111;0 
authority wbo are dirtctly responsible for 
tlll,l ~  

(d) if 10, the action proposed to be 
lakeD aIBinst tbe' &\Iilty' penonl and olfldal 
co~e e  and what steps have 10 far been 
tann to remove fbe unauthorised Ihop8 ? 

1;I;lE MINISTER OF RAILWAYS (::iHRI 
~~  ; {al to ~  e~e aro a,lx CIII. of 




